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- ACT No. XX oF 1926.
| ‘[PASSE]) BY TIIE‘ IND!AN LEGISLATURE 1

(Recewed the assent of the (ro've? nor General on the 25tn :
Ma'roh, 1926, ) : ‘

An Act to provxde for the regular submission of returns of
quantities of cotton goods manufactured and cotton yarn
spun in British India.

HEREAS it is expedient, notw1thstand1ng the repeal of

) 11 of 1806, ~ -the Cotton Duties Act, 1896, to provide for the regular

submlsmon of returns of the quantltles of cotton goods manu-
factured and cotton yarn spun in British India; Tt is hereby
~enacted as follows:—

‘1. (I) This Act may be called the Cotton Industry (Statls- smm Htle and.
tlcs) Act, 1926. '

(2) It extends to the whole of British India.

, 2. For the purposes of this Act, unless there is unythlng Definiticns, .
repugnant in the subject or context,—

3 3

(a) ‘“ cotton goods ‘“ goods ”’ includes all tissues and
* other -articles (exoept yarn and thread) woven,
knitted or otherwise manufactured wholly or partly
_ from cotton yarn,
" (b) ““ cotton yarn’’ or ‘‘ yarn’’ means yarn wholly or:
partly composed of cotton ﬁbres, ‘
(¢) “ mill > means any building or place where cotton
' goods dre  woven, knitted or otherwise manufac-
tured, or where cotton yarn is spun, by machlnery
moved otherwise than by manual labour, and in-
_ cludes eifery part of such building or place;
“(d) ““ owner ’’, in relation to any mill, includes the
managmg agent or other prlnclpal officer of the
: mill ;" and
- (e) ‘‘ prescribed ’’ means. prescnbed by rules made under
this Act.

8. (I) The owner of every mill shall each month prepare pelivery of

monthly returns
and dehvel or cause to be prepared and delivered, to the pre- of goods and

- manuf
seribed officer a return of all cotton goods manufactured and all fured by mill-
OWneXs.
cotton yarn spull in the mill during the precedlng month by
machmery
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‘machinery moved otherwise than by manual labour, and shall
, subsorlbe a declaration of the truih of the return, at the foot =
~ thereof, :

(@ Save as may be otherwme prescrlbed every such return
shall state, i1 respect of each description of goods and of yarn,
 the. .quantity manufactured during.the period to which the ‘
_return’ relates, and shall contain such further 1nformatlon ‘and
- be in such form and be subject to such conditions as to verifica-

tion and otherwise, as may be prescribed. ,

(3) Every such return shall be delivered to the presoribed'
officer or posted to his address within seven days after the’ end
of the month to which it relates.

Tepent waills (1) Any officer authorised by the Local Government by
and tako coploy - order in writing in this behalf shall have free access at all . = o

. reasonable times during working hours to any mill and may at:
any time, with or without notice to the owner, examine and
take copies of, or exlracts [rom, the records of the mill for -

... - the-purpose of testing the accuracy of any return made under

" section 3, or of informing himself as to any particulars regard-
ing which information is required for the purposes of this Act
or any rules made thereunder:

" Provided that no officer not especially empowered by the
Local Government in this behalf shall be entitled to inspect

any record containing the description or formulae of any trade
prooess

&y All coples and extracts and all information acquired by
any officer in the inspection of any mill under this. section
shall be treated as strictly confidential.

. rublieationot 5. The Governor General in Council shall, from the returns
- Totune. delivered under section 8, cause to be compiled and published,
i such form as he may direct, statements showing for each

month the total quantities of goods manufaotured and of yarn
spun in mills in British India.

Pawer to make 6. (I) The Governor General in Counoll may, by notifica- |

rales, tion in the Gazette of India, make rules consistent with this
Act to carry out the purposes thereof.

(2) In particular and without prejudice to ‘the generahty . -A j
of the foregoing power, such rules may prov1de for all or any -
- of the following matters, namely : —

(a) the form of any return 1equ1red under thls Act, the
partloulars to be contained therein, and the manner
in whloh the return shall be ‘verified;

- T . (b) the
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(b) the nature of the records to be maintained by the
© owners of mills;

~ (c) the powers and duties, in 1‘egard to the inspection of
mills under this Act, of the officers authorised to
‘make such inspections; and

(d) any other matter which may be or is to be prescrlbed
7. (1) Any person who—

(@) knowingly falsifies any fecor,d of manufacture or pro-
duction kept in a mill, or

(b) being required to deliver a return under section 8,
knowingly delivers a false return, or

(¢} omits to make any return required by section 3, or
refuses to sign or complete the same, or -

(d) knowingly does any act, not otherwise punishable
under this Act, in contravention of the provisions
of any rule made under this Act,

shall be punishable with fine which may extend to five hundred
rupees.

(2) Any person who d1scloses any particulars or other in-
formation acquired by him in the inspection of any mill under

this Act shall be punishable with fine which may extend to
one thousand rupees:

Provided that nothing in this sub-section shall apply to the
d1sclosure——-

(a) of any such particulars or information for the purpose
of a prosecution under section 193 of the Indian
Penal Code or under this Act, in respect of any

return kept or record made for the purposes of this
Act, or ;

acting in the execution of any duty 1mposed upon
him by this Act, where the disclosure is necessary
for the purposes of this Act.

8. The Governor General in Councll may, by notlﬁcatmn
in the Gagzette of India, exempt from the operation of this Act
or of any specified provision thereof any mill or class of mills,
or any goods or class of goods, speclﬁed in the notification.

9. No suit or other legal proceedlng shall be instituted

against any person in respect of anything which is in good
faith done or intended to be done under this Act.

3
MGIPC—L—~1-168—10-5-26—7,500.

(b) of any such particulars or information to any person

Ponaltios.

Exemption.

Pmmtion Ior
aots done under
this Act,




